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[Shri Karmarkarl 
··the mouth of my han. friend. So, 
that is neither here nor there. But I 
agree with her 'On one point. That is 
to say, the working of these munici-
palities need to be looked into. On 
the whole, their finances are not suftl.-
ficient. They are not able to carry 

· on with their duties efficiently on 
.account of, and due to the lack of. 
· finances. I had in my mind the set-
ting up of a body for consulting the 

·municipalities as a whole in regard to 
the municipal laws. The question of 
the municipal laws was one of the use-
ful points that my hon. ~  made, 
though it was rather irrelevant to the 
Bill in question. But when we have 
,such a body, I shall be happy to call 
upon the hon. Member to become a 
member 'of that body, because, instead 
of spending time on some subjects of 

-trivial importance, I am quite sure she 
· could possibly devot!! much more use-
ful time towards more useful purposes 
like that. I have n.othing more to say 
about this Bill. In fact, the contents 

·of the Bill have been agreed to, and I 
am graieful to the han. Members for 

· the compliment paid to Government 
for having introdUCed this measure . 

..Mr. ChainDaD: The question is: 
"That the Bill further to amend 

the Assam Mlipicipal Act, 1956, 
as in forCe in tiie Union territory 
·of ManipUr, be taken into consi-
deration." 

The motion was adopted. 

Mr Chairman: There are no amend-
~ to the clauses. The question 

is: 
'"nlat clauses 2 to 7 stand part 

of the Bill." 
The motion was. adopted. 

-Clauses 2 to 7 were added to the Bill. 
<CIame· 1, the E'nacting Formula and 

the Title were added to the Bil!. 

Shri Kanaarkar: I beg to move: 
'"nlat the Bill be passed." 

SJari L. Aehaw SIDgb.: Sir, I shol!ld 
li\ql- to· have a clarlficaiion about 

AmencimentBi1I 

~  15A(2) which is being inser-
ted by clause 4. Sub-section (2) 
reads as follows: 

"In every ward an elector shall 
haVe as many votes as there are 
Commissioners to be elected from 
that ward but no elector shall at 
any election give more than one 
vote to anyone candidate .... 

This would mean plural member 
wards_ But we have only single mem-
ber wards, and I do not find the ne-
c.essity for this sub-section. I would, 
therefore, like to have a clarification 
on this matter. I want to know whe-
ther it is provided for some emergency 
or eventuality. At present we do not 
fi.ud. any necessity for such a sub-
section. 

Mr. Chairman: This applies only 
when there are p!ural wards. A pro-
vision has to be made in the Bill. 

The question is: 

"That the Bill be passed." 

The motion was adopted. 

13.85 hrs. 

INDIAN STANDARDS INSTITU'rlON 
~ ~ MARKS) 

.AMI:NDMENT BILL 

The Minister of Commerce (Shri 
Kanungo): Sir, I beg to move: 

"That the Bill further to amead 
the Indian Standards Institution 
(Certificatiol! Marks) Act, 1952, as 
passed by Rajya Sabha, be taken 
into consideration." 

Before I proceed to explain the pro-
visions of the amending Bill, I would 
like to indicate briefty the functions of 
the Indian Standards Institution, the 
work it has d'oneso far and tile main 
purpOSe of the Indian Standards In-
stitUtion (Certification Marks) Act. 

The Indian Standards Institution 
was set up in the year 19{7. The 
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main objects of the institution are to 
draw up and promote the adoption of 
standards for materials, commodities, 
structures, operations, practices, etc. 
and', ftom time to time to revise, alter 
or amend them on the bas's of deve-
lopments in technology. The advan-
tages of the establishment of such 

~  are on the one hand a cer-
tain amount of uniformity in material 
1lnd proeeases resulting in economy 
in manufacture and on the othel" qua-
lity contl'ol which would make availa-
ble to the consuming public goods 
posSesSing ,the basic minimum' specifi-
cations. The tot1lJ number of stan-
dar'ds established by the Indian Stan-
dards Institution so fn is 1,8111. 

Shri TaDpmaJIi (Madurai): Not 
1,4851 

SIIri ItaDUlo: The figure I men-
tioned is up-to-date. During the 
period of the third Five Year Plan, 
1:he institution prap'oses to establlsh 
another 'I,SOO .hndards. 

'J'Ae institution is managed by a 
General Council consisting of repre-

~  of trade and industry and 
the ,various departments of the Gov-
ernment of India and State Govern-
menU. ' 

Tbt:, ,.Indian Standards Institution 
ee,.!ification Marks Scheme was in-
troduced under the Indian Standards 
Institution (Certification Marks) Act, 
1952. 'Under the authority vested by 
1be Act the Indian Standards Insti-
tution gran ts licences to man ufactur-
ers to apply the Indian Standards In-
stitution Certification Marks on their 
products in token of conformity of 
the products to the Indian Standards 
concerned. Before such a licence is 
granted, the institution deputes a 
technically qualified inspecting offi-
cer for inspecting the factory of the 
applicant. He gathers first-hand in-
formation about the manufacturing 
proceSses ,and ,the controls which ue 
exerc'sect during production, and al8o. 
~  whether adequate testing 
~ av.u.ble fn ~  1!aetGry 
Iw, ~ ~ nw ~ 

1ll9J C Ai) I...SD-8. 
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rials and the outgoing product, and 
for curying out necessary tests at 
different levels of control during pro-
duction to ensure compliance with the 
standard specifications concerned. He 
draws random samples from the pro-
duction line, which are subsequently, 
sent to approv,ed' laboratories' for 
testing. Only after the inspector's 
report and ~ retio,rts of samples 
are fOUlld fully' satisfactory, ihe ~ 

stitution ,grants the manufacturer a 
licence to which is annexed a 
scheme of testing' and 5 ~ 

which the licensee has to follow 
rigidly. The sclleme also prescribes 
the, maintenance of adequate records 
about quality control during produc-
tion. 

In addition to'the checks exercised 
by the licensees themselves, the tn-' 
dian Standards Institution carr!es out 
periodical inspections of the factories 
of the licensees and of their produc-
tion records to aScertain whether the 
scheme prescribed in the licence is 
being adhered to properly. The In-
dian Standards Institution also dnIws 
from time to time random samples of 
the products from the factories. These 
samples are teSted in the factories as 
well as in independent laboratories. 
Surprise inspections are carried out 
and samples drawn during such in-
spections are tested. Samples of In-
dian Standards Institution Certificate. 
muked goods are obtained from the 
market and from parties to whom 
supplies are made by the licensees 
and these samples are subjected to 
tests. Thus, the Indian Standards In-
stitution maintains a constant watch 
over the quality of the marked goods. 
In add:tion, the institution rigidly 
examines each point regarding the 
performance of a licensee during the 
preceding operative periods of the 
licences, before renewing a licence for 
a further term. 

To check any possible misuse or 
aWse of ,the Indian Standa11!s lDsti-
tuliOn CertUleation, Mark by'licenseeI! 
ClJ'othel'll, .the tndi4n. ~  

~ (CertiticaUe/} ~ ~  ~ 
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[Shri Kanungo] 
its rules and. regulations extend 
powers to the Ind· an Standards Insti-
tution and to the Government of India 
to take suitable action against offend-
ers. The Act prescribes fines uplo 
Rs. 10,000 and fode'.ture to Govern-
ment of all goods, for improper use 
of the Indian Standards Institution 
Certification Mark. Furthermore, a 
licence can be suspended or cancelled 
by the Institution if it is satisfied that 
the licensee concerned has used the 
Standard Mark in respect of any arti-
cle or process wh'ch does not con-
form to the relevant Indian Stand-
ards or the licensee tails to comply· 
with the terms and conditions of the 
licence. 

As a further safeguard for the 
consumer, the Indian Standards In-
stitution has made it obligatory for 
all licensees that if goods bearing 
the Indian Standards Institution Cer-
tiftcatio:1 Mark do not conform to the 
Indian Standards concerned, the 
licensees will be required to replace 
them free of cost. 

Because the Certification Mark is 
allowed to be applied only after pro-
per inspection and ensuring continu-
oUs check of quality during the pro-
cess of production, the Certification 
Marks Schemes are more economical, 
for they pay for then13elves and more, 
by eliminating defectives, reducing 
wastages, bringing uniformity in pro-
duction. etc. It has also been estab-
l:shed that continuous check on pro-
duction provides a better safeguard 
against defectives than batch sampl-
ing methods. To the buyer in parti-
cular, the Indian Standards Institu-
tion Mark indicates not only a third 
party guarantee for the conformity 
of the products to the Indian Stan-
dards concerned, but also an indica-
tion about the goods having been pro-
duced under a pre-planned system of 
control 

Since the Indian Standards Institu-
tions Marks Scheme ensures the eU-
miitatJon OIl chances of finished goods 
falUng to canform to the Indian 

(Certification Marks) 
Amendm1!Tlt 8iil 

Standards concerlled, the buyer caD 
accept certified goods with a greater 
deg;·ee of confidenCe and without the 
need for any further inspection .. "nle 
Scheme is also conducive tv build up 
consumers' confidence in ·the produc-
er and improvement of buyer-seller 
relationship. 

Concerning the p!"OIl"ess of the 10-
dib Standards Institution Certifica-
tion Marks Scheme, the followiDg 
figures will bear out that though the 
Scheme is voluntary, it has beeft 
gaining in popularit,.-. 

Year No. of Liceftcea 
1955-56 
1956-57 
1957-58 
1958-59 
1959-60 
1960-61 
1961-62 (to·dll.le) 

Total 

8 
18 
49 
45 
64 

105 
66 

355 

Thus, upto-date 355 licence, have 
been issued against 120 Indian Stand-
ards covering a diverse range of com-
modities. Of these 296 are currently 
in force. while 31 have been with-
drawn by the Institution becaUse of 
unsatisfactory performance on tile-
part of the licensees, 28 having not 
been renewed because of lack of in-
terest on the part of the latter. 

The value of goods covered by the 
I.S.I. Certification Mark upto 31st 
March 1961 was estimated to be of 
the order of Rs. 100 crores. Up· to 
that date only eight complaints were 
received regarding the defective qua-
lity of material. The aggregate value 
of the goods involved' in these com-
laints could not exceed' few thousand 
rupees. Enquiries were instituted in 
each case and appropriate action was 
taken to safeguard against future re-
currence of similar complaints. 

It will be ~ t2ierefore that ... 
nature and volUme DC eomp18ints ale 



795 Indian Standards AGRAHAYANA 2, 1883 (SAKA) Institution 796 
(Certification Marks) 

Amendment Bill 
SU.:il that the 1.5.1. certification marks 
IICheme may be considered to have 
been most successful. Constant vigi-
lance on the part of the InsUution is 
however most imperative to ensure 
that the present excellent state of 
alfairs does not in any way deterio· 
rate in the future. 

I now come to the provisions of the 
Amendment Bill before the House. 
As the House will observe, it is a very 
short and simple Bill. Experience of 
work,n, of the Indian Standards In-
stitution (Certification Marks) Act fot 
the last few yearS has shown that it 
is necessary to improve it in one or 
two respects. As the Act stands at 
present, having regard to the defini-
tion of Indian S,andard given in sec-
tlon 2(c), only those standards which 
are established by the Indian Stand-
ards Institution ihelf (and not others) 
can be util'zed for the purpose of In-
dian Standards Institution Certiftca·-
tion Marks Scheme. Though the In-
dian Standards Institution has esta b-
l'shed quite a number of Indian 
Standards, standards for a large 
variety of products still remain to 
be formulated and final'sed by it. 
Establishment of standards is a con-
tinuous process and the flnalisation of 
a standard by the Indian Standards 
Institution takes time, having regard-
to the fact that all persons and bodles 
concel'lled or interested in it are given 
an opportun'ty to give their comments 
on it. Briefly stated, the procedure 
is this. The Indian Standards Insti-
tution prepares a draft through its 
techn'cal committees concerned and 
then sends it in wide circulation for 
a per'od of generally not less than 
three months for eliciting comments. 
Copies of the draft standards are also 
sent to many overseas countries and 
in particular to all the Common-
wealth countries. After the com-
ments are received, they are screened 
by the Technlcal Committees concern-
ed and the draft is finalised in the 
light of the comments received from 
the varioWi interests keeping in view 
in particular the present manufac:tur-
in« praetlees and the consumers needs. 
The draft is- then sent -tor adoptioR 

to the technical divis'on coun.cil and 
it is only alter such adoption that the 
standard is established and published 
by the Indian Standards Institution. 
Keep'ng in mind the purpose of 
establ'shing a standard, it is inevit· 
able th!lt it takes time. Pending the 
establishment of Indian Standards for 
products not yet covered by the In-
dian Standards Institution, our indus-
tries and the trading community are 
following in respect of these pro· 
ducts the standards adopted by -other 
recognised bodles, e.rI. the' British 
Standards Institute. The Indian 
Standards Institution has beeri re--
ceiving numerOUs enquiries and re-
quests for the appUcationof the -I.S.t. 
Certification Mark on products for 
which there are standards of other 
recogniSed organisations. Also, for 
the purpose of introducing quality" con-
trol and for pre-shipment Inspection 
in respect ot products not still covet-
ed by Ind'an Standards, there is need 
for recognizing the standards of oth!!'!" 
bodies, particularly for our overseas 
buyers. 

It is accordingly proposed that for 
the purpose of Indian Standards 
Institution Certification Marks 
Scheme, the I.S.I. should be able to 
recognize standards framed by other 
bodies in respect of products for 
which there are no Indian Standards. 
The procedure envisaged is that the 
I.S.I., for the purpose of the Scheme. 
will recognize through gazette notifi· 
cations, standards established by 
other organisations for those products 
for which there may be an emergent 
need in the country. The ftrst amend-
ment seeks to enable the I.S.I. to do 
this. 

The second amendment relates to 
the Inspectors ot the lS.I. being dec-
lared as public servants within the 
meaning of the Indian Penal Code. 
The Indian Standards Institution was 
established through a resolution of 
the Government of India and is a ~ 
gistered society under the Registra-
tion of Societies Act XXI of 1860. 
'n1wo, the Institution's Inspectors, as 
defined under the Indian Standards 
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Institution (Certification Marks) Act 
and being employees of a ~ 
mental organisation, cannot be deem-
ed to be public servants within the 
meaning of the Indian Penal Code .. 
The Inspectors are however required 
to .carry . out inspectiOns of the facto-
ries with or without. prior intimation 
and to draw samples of products. 
cheek records, demand infonnation" 
test the samples, within. the factories, 
etc. It is, therefore, not unlikely that 
in the disCharge of. such duties, the· 
Inspectors will at some stage or other, 
require legal protection. Fortunately, . 
so far, RO case has arisen in which. 
such legal protection was required. 
But it i. necessary that in the inter-
ests of efficiency and for providing 
adequate safeguard. to the ~  .. 
a pr0vi9ion should be made for the 
InspectOrs being declared as public 
~  within the meaning of the 
Indian Penal Code. Such a provision 
exists in respect of the Inspectors 
working under the Drugs Act, 1940,. 
the Prevention of Food Adulteration 
Act. 1954, etc. 

The third amendment seeb to ez·· 
tend the jurisdiction of the I.S.I. Cer-' 
tification Marks Act to' the State of 
• Tammu and Kashmir. At present, the 
jurisdiction of the Act, as provided 
under Section 1 (2) of the Act, does 
not extend to the State of Jammu and 
Kashmir. Many manufacturing con-

~ located in that State have ex-
pressed their keenness to avail them-
selves of the advantages of the Indian 
Standards Institution Certification 
Marks Scheme in the same manner 
as the concerns in the rest of the 
countrv are already enjoying. The 
Gove";;ment of Jammu and Kashmir 
have agreed to the Act being extend-
ed to that State. 

I am sorry for the lengthy speech 
which I haVe infticted on the House; 
but I thought it would help the dis': 

~  on the Bill, if there Is 'any: 
Wittl theSe words, 1 eommend the 
motion for'the aeeeiPtimce-of '1!be' RoiiSe:' " . .. . . ' .. 

(Cerfi)'icclticm MClrkB) 
Amendment Bill 

Mr. Chair:maD: Motion moved: 

"That the Bill further to amend 
the Indian Standards Institution 
(Certification Marks) Act, 1952, 
as passed by Rajya Sabha, be 
taken into consideration." 

Shri TaDpmaDi: Mr. Chsirman, 
Sir, in commending this Bill to the 
House, the hon. Minister has dealt 
in great detail with the working Qf 
the Indian Standards Institution. I 
carefully went through )lis speech in 
the other House and he·has now im-
proved upon it regarding the question 
of prosecutions and also. irregularities 
in the matter of specifications. For 
these things we are grateful to him. 

.. I would like to mention that this 
Bill seeks to bring in the following 
four amendments. Formerly, the In-
dian Standards Institution (Certiftca-
tion Marks) Act of 1952-Act No. 38 
of 1952-did not apply to the State of 
Jammu and Kashmir. Now by this 
amending Bill, it is sought. to be ex-
tended to Jammu and Kashmir. So. 
it stands to reason that we should 
haVe a complete report about the 
working of the Act ever since 1952, 
if not since 1947, when tne institution 
came into ex'.stence. That is why I 
would be very happy if the hon . 
Mlriister, at least in his reply, refers 
to certain points which are pertinent 
and which arise out of the original 
Act of 1952. 

I am making thl.S observation be-
cause although by this amending 
Bill 'it is sought to be extended into 
the 'State of Jammu and Kashmir, the 
whole compass of the Act is before 
us for consideration, because we want 
to extend the Act to Jammu and 
Kashmir and the experience that we 
have gained during the past 14 or 9 
years' is very relevant. 

Secondly, the amendment seeb to 
expand the deftnitlon of Indian stand-
ard contained In the original section 
2Ce) of·the Ad; now eeirtain addlt.ions are II1Bde and I shall ·cotne to··· that 
1ateir cin; "l'Ilethird pOint ""*b tIdI 
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Bill seeks to amend is to 'give more 
powers to the inspector appointed 
under section 8. By clothing him with 
powers of a public servant as _-
tioned in the Indian Penal Code, cer-
tain irregularities are sought to be 
taken away. The last point whicli 
this amending Bill seeks to introduce 
is clause 6(b), which reads thus: 

"Every rule made under this 
Act shall be laid as soon as may 
be after it is made before each 
House of Parliament while it is 
in session for a total period of 
thirty dayS wh'ch may be com-
prised in one session or in two 
successive sessions and if, before 
the expiry of the session in which 
it is so l.id or the session imme-
diately following, both Houses 
arree in making any modification 
in the ntle or both Houses agree 
that the rule should not be made, 
the rule shall thereafter have 
effect only in sUCh modified form 
or be of no ef!ect, as the c:aae 

, may be; so however that any such 
modification or annulment shall 
be without prejudiCe to the vali-
dity or anything previously done 
under that rule." 

It is a very salutary practice that the 
rules which are framed under any 
legislation are laid before the House 
for approval. This particular mode 
of formulating a section about laying 
rules on the Table of the House is a 
considerable improvement, ~  It 
provides for relaying and also for a 
double check. I do not propose to 
say mueb about this because I have 
nothing to add to 'clause 6 which 
seeks to amend section 20 or the ori-
ginal Act. 

I would like to know from the hon. 
Minister how :tar he is satisfied about 
the working of the Act itself. He has 
given us more or less a history of the 
function of the lSI. He has also told 
us how licences are issued; he has 
also impressed upon us how the 
licences are issued On. a voluntary 
basis. He has given us the ftgures 

(Certi1icG&ion Marks) 
Ametldment Bill 

that to-date about 355 licences have 
been Issued and 1815 standards have 
been specified and during the tl:ti.rd 
PIan period, there are likely to be 
1500 more. When this POSition is 
accepted, for the reasons he has him-
self advanced moving for the con-
sideration of the Bill, I feel that we 
have to go into greater detail about 
the working of the institution and 
also we have to go critically into the 
question as to why no prosecution 
took place, under section 14 which 
says: 

"Whoever contravenes any of 
the provisions of this Act or of 
any rules made thereunder shalI, 
if no other penalty is elsewhere 
provided by or under this Act 
for such contravention, be 
punishable with fine which may 
extent to one thousand rupees." 

This Act has been in force for more 
than 9 years. The ISI was establish-
ed in 1947 and they have been issu-
ing licences. Certainly complaints 
have been received, as the hon. Minis-
ter himself admitted, about the speci-
fication, irregularities or certain 
failures consistent with the provisions 
of this Act. So, at least now let us 
know from the Minister as to whether 
any prosecution was instituted aud 
with what result. He has also men-
tioned-it is really an improvement 
over his speech in the other House-
that there were only 8 complaints. 
We want to know whether they were 
alI s;milar complaints, what Was their 
nature, whether they were from the 
consumers or from the imPOrters or 
from the consumers in this country. 
To that eXtent it will be helpful to 
us, because we are seeking to extend 
the definition of Indian standard. more 
for accommodating the foreign buy-
ers. So, it is necessary to know whe-
ther complaints were received from 
the foreign buyers. I would like to 
have some InformatiOn on that point. 

If I remembe,· aright. the Minister 
stated that as a result of complaints", 
received, 31 licences have been re-' , 
moved and 21 licences were renewed. 



!lOI Indian Standards NOVI:MBER. 23, 1961 Institution 

[Shri Tangamani] 

am not in a position to fit in how 
31 lieences were cancelled when there 
were only 8 complaints. 

13.2'7 hn. 

[DR. SUSIULA NAYAR in the Chair] 

What was the reason for the cancel-
lation of the licences? If it is a ques-
tion of licences only. how many ob-
jections were received regarding how 
many specifications and standards and 
what is the nature of the articles 
affected? These are all matters of in-
terest. Otherwise, listening to the 
hon. Minister, one really gets an idea 
as to the modua operandi of the lSI. 
We are not able to know whether the 
lSI has worked well and if so in 
what way; or, if there are any difli-
culties or complaints from the manu-
facturers or the consumers, what is 
the form in which the complaints 
have come and what steps have been 
taken for rectifying this. These are 
all very pertinent questions which I 
would like to pose. 

Coming to the amendment proper, 
the original definition of Indian stand-
ard under section 2(c) is as follOWS: 

"'Indian standard' means the 
standard (including any tentative 
or provisional standard) estab-
li.hed and published by the In-
dian Standards Institution in re-
lation to any article or process, 
indicative of the quality and 
specification of such article or 
process." 

By this amending Bill. We seek to 
add the following words: 

"and includes any standards re-
cognised by the Institution under 
clause (aa) of section 3". 

Clall!e (aa) of section S Is really 
cla11Se 4 of the amending B!1I, whlcb 
reads: 

"(aa) recognise as 8n Indian 
Standard, in such manner as may 
be prescribed, any standard estab-

(Certification Marks) 
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lished by any other Institution in 
India or elsewhere, in relation to 
any article or process." 

On this point, there has been acme 
diacuaalcm in the other House. One 
boll. Member felt that we are givIDg 
powers to another third party to -say 
what will be the proper standard. It 
was clarified later on by another bon. 
Member ana '&y the Mlnlster allO that 
the absolute power Is given to the 
lSI. I would like to know from the 
MiBister whether he is In a position 
to give us the names of the institu-
tions whlch are ~  the stan-
dards which will be acceptej by the 
lSI. 

In other words, I would like to 
know what arc those institutlcms, 
whether they are institutions in India 
or whether they are institutions in 
the Commonwealth countries or they 
are institutions in the importing coun-
tries, what is the nature of the llpeci-
fieations and what Is the nature of 
the standaris. and what Is the nature 
of the articles which are really inClud-
ed in this. I am not going into the 
details although I have been instruet-
ed to raise one or two points in thl3 
connection. but in general terms I 
would like to have more information 
if we are to accept such an amend-
ment. He ~ made it clear to lOme 
extent that this is warranted because 
there are-ceri8.in other institutions and 
the standallds accepted bv those insti-
tutions will have to be incorporated 
by tHe Indian Standards Institution. 
But the point is whether those are 
the standards and the manufacture of 
the articles according to those stan-
dards will lead to expanded export 
from this country, because otherwise 
I do not think there Is any purpose in 
having an amendment and the origi-
nal deftnition clause Itself was suftl-
cient. Therefore, he must be able 
to tell us also how far tbe national 
interest is served by giving more 
powers to the Indian Standards Insti-
tution inasmuch as they will be able 
to accept standarda ~  are ~
fied by the other institutions also. 
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.Although, as I liave said, I have grea t 
material with me I do not propose to 
say anything more on this as I would 
certainly like the hon. Minister to 
Ihrow some light on the points rai8ed, 
and if you will allow me, Madam, t 
may have something to say during the 
Third Reading on this Bill. 

ComIng to the next point. about the 
powers of inspectors, of course, that 
is a welcome thing. But I am really 
surprised to find that there has not 
been a single prosecution. Is it be-
cause the inspector was not ccnsidereci 
as a public servant under the Indian 
Penal Code that there has been no 
prosecution? 

SIari Kan1lllCO: It is :1ot power that 
is given, it is protection. 

8brl ~  What I am saying 
is, there haS been DO prosecution at 
an tor nine years. If there are no 
prosecutions, probably this officer 
thought .... 

SJarI Naushir BlJanach (East Khan-
desh): That does not affect his rights. 
'!'be right to prosecute is not invOlv-
ed. 

Shri T8DpliIaDi: But somehow I find 
that there has been no prosecution at 
all. Anyway, an inspeL'tor who is 
given certain powers will have to be 
protected as a public servant .who 
gets protection under the Indian 
Penal Code. In this connection also 
it will be helpful if the hon. Minister, 
at least later on, undertakes to supply 
us information, tho'bgh not under 
this Act, not only about 'liolation of 
eertain provisions under this Act but 
about other tMngs which are probab-
ly directly or indirectly connected 
with tlill! Act, where the articles sup-
plied were not according to specifica-
tions or where there was a question 
of breach of contract etc. When such 
1bbags lappen they may not come 
directly under the provisions of this 
Ad. But if the hon. Minister could 
supply' 'that information to us, it 
would be helpful. 

. (Certification Marks) 
Amendment Bill 

Having said this, I would merely 
like to mention allout certain articles 
which we ourselves get here. Altho\1lh 
there are certain articles which are 
according to specifications, new and 
new standards are coming up and 
unless there is a proper check my fear 
is that articles will not be up to the 
required specifications. An hon. 
Member mentiOIled about ink. There 
are so many other things. There wa 
a case--Madam, you were also here 
when that question was raised here-
of a very highly developed industry 
responsible for maintaining the health 
of the nation, and in that case althoulIh 
the stuft wa according to specification 
fUes or something of that sort were 
found. Such instances have come to 
our notke. That is why I say that we 
wlll be gratellli If some details are 
given to l1li about these matters. 

I'urther, I would like to know 
whether the Government is satisfted 
with the checks that are provided in 
the Act itself. My submission is that 
there should be greater checks If we 
are really to accede to the 1590 stan-
dards which we are I!oinlt to intro-
duce during the Th.lrd Five Year Plan 
period. 

With these observations, Madam, I 
certainly considp.r that the Indian 
Standards Institution has done a good 
niece of work, and tile principle 
underlying this certification of marks 
Is a very salutary one and that should 
not be clouded by giving these <!Xtra. 
ordinary powers to other institutions 
whieh do not come ~  under the 
Indian Standards In..-titution. The 
Indian Standards -, Institution should 
not be merely a bodv which w11l say 
O.K. as soon as some specification· is 
given by another institution. That is 
whY J was very anxious to know 
what are the ~ in this ~ 

try -IIJII! In oth!r eountries which will 
be recognised by the I.S.I. tor the pur-
pose at this Act. With these remarks, 
I offer my quallfted support to this 
amendment. 

Shri Naushlr BIIaruAlba: Madam 
Chairman, I rise to give my support 
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to the amendinl Bill which has been 
placed before the House. I think the 
House will acree largely with the 
hon. Minister-in-charge in paying a 
tribute to the work which the Indian 

. Standards Institution has been doing, 
and if the prevtous speaker has ex-
pressed certain misgivings I am of the 
opinion that gradually as experience 
is gained not only the modus operandi 
would be improved but any defects or 
difficulties observed in the working 
of the I.S.I. would be tackled efIec-
tively. 

Quality control is a very important 
thing particularly in a country which 
is rapidly growing in industry, and 
especially in the case of this country 
which, unfortunately, in the matter of 
its ezports has acquired rather an 
odious reputation, quality control is 
a matter which cannot be light-
heartedly dealt with. The present 
Bill only seeks to remedy a particular 
loophole which has crept into the 
main Act, namely, that where the 
IndIan standards Institution has not 
developed or prescribed a particular 
standard for a particular commodity 
or process ana'an application is made 
the IndIan Standards Institution may 
follltw the standards laid down bv any 
other institution whether in India 
or elsewhere, adopt their standards 
and on the basis of their standards 
grant the applicants certification 
marks. 

But a difficulty is likely to arise in 
the. application of standsrds specified 
by diflarertl institutions. I have got 
in mind the experience which I had 
when I was in the Bombav Municipal 
Corporation. There the question 
came up whetfler the water pipes 
were of the prescribed strength. The 
hydraulic engineer stated fliat in 
England it was prescribed that for 
tlie stresses and strains there the 
water pipes should be able to stand 
UlI to the pressure of so many poundtl 
per square inch. He said that the 
standard in Europe is much higher 
than it should be in India because 

(Certification Maries) 
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water in pipes in Europe tends to 
freeze during winter and fl'OZen water 
expands naturally in volume with the 
result that the pipes crack. Such 
conditions are not encountered in 
India Therefore, the standard re-
quired is much lower 'here, and a diftl-
culty is likely to arise it British 
standards and specifications are adopt-
ed in certain' matters. The Indian 
Standards Institution might· be pre-
scribing a much higher standard than 
actually required for a particular 
commodity, with the result that the 
application of the manufacturer might 
be rejected wliereas that type of 
manufacture could be all right so far 
as Indian conditions are concerned. 
Therefore, I am of the opinion that 
not merely powers ghould have been 
taken, as it has been done in ~ 
Bill, for adopting standards prelCrib-
ed by other standards Institutions but 
also for enabling the Indian Standards 
Institution to evolve ad hoc standards. 
Take for example, the instance which 
I ~  in the matter of water pipes. 
Suppose the European conditions re-
quire on account of climatical condi-
tions that water pipes should be test-
ed up to a pressure of. let us saY. 100 
pounds per square inch. whereas the 
Indian conditions need only a pres-
sure of not less than 50 pounds, it 
should' beleft open' to the Indian 
Standards Institution, while adopting 
the foreign standards or other stan-
dards than its own, to so modify or 
qualify that standard in the light of 
expert opinion as it thinks Ilt. The 
pOWer in that respect should be clear-
ly taken under this BiU. I do not 
know whether it would be possible 
to 110 so as a result of amending the 
rules. Perhaps it might be possible: 
perh'aps. the rule may be declared 
ultra vires because it may be beyond 
the scope of the Bill itself;"1 am not 
sure of that. But the fact does re-
main that merely blindly transporting 
standards from different countries is 
likely to create more di1I\culties than 
solve the diftlculties which have been 
experienced by the Indian Standards 
Institution and the only way out is to 
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live power to the Indian Standards 
Institution to provide ad hoc standards. 
If that i8 done, the manufacturers 
would not find unnecessary diftlculties 
created as a result of higher standard 
prelCribed by foreign standards iiiSti-
tution on account of climatic or 
other conditions. It should be ap-
preciated. that the result of having 
thi8 particular clause in this Bill is 
not that we want to have a sort of 
reciprocity "oIstandards. That is not 
the intention behind this_ Bill. It is 
not that if our standard is recognised 
by tureign standards institutions then 
their standards would automatically 
be recognised by us. No. This Bill 
is onl1' "to solve a particular dift\culty 
when the Ii1iIian Standards Institution 
has not got its own standard as to 
what should be the standard that 
should be followed. 

Coming to section 21 of the Indian 
Penal Code, I am afrafd the previous 
speakezo seems to be labouring under 
some misapprehension. When a parti-
cular ofIICer _is designated as a public 
servant under section 21 of the !PC, 
it does not give that officer any extra 
powers. The powers which that 
officer has got to make surpnse viSits, 
tnake test checks etc. are powers 
which are given by thi8 statute; mere-
11' designatingnim as a Olublic servant 
under section 21 ot the !PC does not 
enlarge his powers. That provision is 
there, not for giVing protection to the 
servant as stated b;y the hon. Member, 
but, in fact, for makIng him more 
liable as a public servsnt. There are 
several sections in the Indian Penal 
Code under which a public servant 
incurs greater penalty b1' reason ot 
the fact that he is a public servant. 
Also, it may be that protection Is given 
in the case of certain public ~ 
by providing that no prosecution csn 
be launched. without previous sanc-
tion. But, barring that. what the Bill 
does is merely" to designate the inspec-
tors anil ollier- officers as public ser-
vants and not enlarge their powers. I 
tlU'nlf, on the whole, this DIll has be-
come necessary. But I am also ot the 
opinion that the dItIleulty which I 
have pointed out, the dItIlculty whfch 
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manufacturers are Uke4r to expei"ience 
in appl;ying tor standard marb. tms 
will have to be carefully examined 
and it by rule-making powers that 
can be overcome, I would appeal to 
tlie Government to formulate certain 
rules so that tlRf-work of the Indian 
Standards Institution should not be 
hindicapped. 

With regard to the adequacy and 
efficiencY of worlt of the indian Stan-
dards Institution, the only remark that 
can be made against them i3 that 
perhaps the work is not proceeding 
as rapidly as we would like it to pro-
ceed. I think a time may come when 
the Government should come with 
legislation ·oompelling-manufadturers 
of certain commodities Bnd certain 
articles to subject th.emselvesto In-
dian Standards Institution certifica-
tion "marks. That time may come 
later on for that type of lecislaron 
but, till then, .I think what the Indian 
Standads Institution can lID is to ~ 
that the conditions on which the cer-
tifieatfon marla granted. .to manufac-
turers are strictly observed and that 
the standard of examination before 
granting is stepped up and there is 
constant vigilance. 

I do bope that the House will wel-
come this Bill because, after all, It 
does nothing more than remOOVe im-
mediately a big defect, a lacuna, 
which has been observed in the main 
Act. 

Shri AurolWtdo Ghosal (Uluheria) : 
I support this amending Bill because 
the time has come when the Indian 
Standards Institution should accept the 
standards set up by other institutions. 
Beoause. in our State We are feeling 
difficulties for some time Past in re-
gard to the specifications of butter and 
ghee, as the standards that have been 
set up by the Indian Standard3 _Insti_ 
tution are not being observOO, it is 
alleged -by the Cooperation, by the 
butter dealers. The Indian Standards 
Institution have fixed some standards, 
some percentages of properties for 
butter aDd gbee prepared in the d;ff"-
rent regions. But those properties 
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are really absent in the butter and 

gbee preparations in different zones. 

In Bengal, in the butter which is pre-

-pared from the mil" of cows, the pro.-

perties differ. 

Shri KaD1lIICO: I may mention that 

food articles and drugs are governed 

by separa.te legislation. 

Sb.ri Auroblndo GIIosal: Weare 

feeling difficulty in the case of some 

other specifications whicll have been 

set up locally by some institutions but 

which have not been accepted by the 

ISL For that purpose, this Bill has 

been brought up. The lSI may recog-

nise the specifications laid down by 

recognised institutions. The only fear 

Or apprehensiOn in my mind is 

whether those in£titutions whose spe-

cifications will be recognised by lSI 

are responsible institutions which can 

be relied upon. I agree with Shri 

Tangamani that the ISI should speci-

fy as to whose specificatiqns may be 

accepted without hesitation. Other-

wise, the standards and specifications 

laid down by lSI in our vast country 

may differ from region to region, as 

that depends upon the climatic and 

other condit'ons. Therefore, taking 

all these factors into consideration, 

the lSI should accept the specifica-

tions of only those institutions which 

can be relied upon and also conform to 

the climatic conditions of . different 

regiOns and accommodate these spe-

cifications with the differences that 

obtain in different regions. With 

these words, I support the Boll. 

Shri Kanungo: I am grateful to the 

hon. Members who have participated 

in the discussion on this Bill for sup-

porting the Bill as such and, parti-

cularly, for offering their appreciat'on 

of the work which the Indian Stan-

.dards Institution has been doing. It 

will be my pleasant duty to convey 

the sense of the HOuse to the Institu-

tion by which I hope the Director and 

other members of the Institution will 

feel encouraged. 

Most of the details which Shri Tan-

2amani wanted from me, it is not pos-

(Cerii)'lcction M41'b) 
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sible for me to give. But if he goes 

through the annual repor4 of the In-

sti<ution which are placed before this 

~  and which sometimes come up 

at the request of hon. Members for 

discussion, he will find that they give 

all the information in all its details 

every year. 

8hrl Tangamani: Briefly he cou.ld 

tell us whether there were any pro-

secutions. I want to know whether 

there were any prosecutiOIlS. 

8hrl Kan1lJl&'O: I suppose my bon. 
~  is rather keen on witch-hun'-

ing. The very background of the 

Institution is that prosecutions should 

be avoided. It is not a penal one. 

The whOle structure of the policy is 

that standarcls should be laid down 

and left to the voluntary acceptance 

of the party. It is for a particular 

manufacturer to register himself tor 

the mark. It is possible that for the 
same commodity there might be 20 

manufacturers out of which 15 may 

apply for using ~ mark and the 

other five may not use it. The penal 

prOvisions would not be attracted to 

the five. It is possible that the other 

five are so sure ot their own reputa-

tion that they do not come up for 

using the mark of the Institution. 

I am merely giving the background. 

Our experience has been that by 

and large the use of the mark of the 

Tnstitution has been appreciated. 

There has been more Or less an in-

creasing desire on the part of the 

manufacturers to use the mark. The 

very fact that there has been no 

prosecution proves the alertness of 

the inspecting machinery of the Ins-

titution which I have described in 

detail in my opening speech . 

Shri Naushir Bharaeha: Not neces-
sarily. 

Shri Kanungo: At least I hope that 

It is so ,because, as I have mentioned 

the inspection is not only at the ~ 

shed products stage but there is ran-

dom sampling all along the line right 
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from the raw materials stage to the 
processes. Therefore I am not in the 
least worried about the lack of prose-
cutions. In fact, I would be happy if 
the use of the marks of the Institu-
tion is extended and there is no pro-

~  at all. It will show the res-
ponsibility of the InsUtution· . while 
aUowing licences and the responsibi-
lity of the licensees to live up to the 
expectations of using the mark. 

I have just had a cursory glance at 
the nature of the few instances where 
complaints have been received. Most-
ly I find that the complaints are of a 
not very serious nature. For exam-

·plll, there were complaints about tea 
chests. In one case the manufacturer 
had used boric acid in tea chests. For 
.abundant caution he had used it, that 
i., for ~  white ants and other 
insects from coming in and damaging 
the boards. That is not a part of the 
.standards. Under the licence he was 
not compelled to do that. In the 
interest of thll customer he had done 
that. When the customer saw the 
white marks he complained about it. 
lt eannot be said that the party was 
Infringing any of the conditions of 
the licence. 

In another case the consumer com-
plained about the use of a particular 
wood in the ply. Now those parti-
cular kinds of wood have been certi-
fied by the Institution. They can be 
used in the plys. It is a question of 
personal predilection of the particu-
lar consumer. He might like 
plys made of a particular wood or 
might not like that particular wood. 
So there was no infringement of the 
terms of the licence. 

There were minor cases where there 
were complaints. It was found on 
enquiry that the matter had been 
misused. There was no manufacturing 
defect. There were some defects also 
in some cases, but considering thf! 
number of complaints covering a few 
hundreds of rupees and the total 
volume of hundreds of crores of 
rupees covered by the mark, I think 

it is very negligible. The annU.11 re-
port. give the number of cancellations 
but I might mention that the number 
depends not necessarily upon the 
complaints but upon the vigilance cl 
the inspection stat!. If they find that 
the processses or controls are not 
properly u3ed, they revoke the 4ccnce. 

Coming to the question of tile 
Institutions wAose standards will be 
adopted, I might say that there are 
very well known institutions fune-
lIoning far many years in various 
parts af the warld. To name, the 
British Standards Institution ~  the 
American Standards Institution have 
a lang tradition of setting up stand-
ards. As I bave explained, to estab-
lish standards is a very lengthy pro-
Cess and to cover all praducts by the 
standards of the Institution will take 
many many years. Apart from the 
paucity of stB1f, the very process of 
it will take a very long time. There-
fare it is meant under this Bill that 
where no specification is prescribed 
yet, speciflcatian prescribed by an-
otIIer institutian will be adopted. 

As Shri Bharucha pointed out, if 
you adopted a particular standard it 
may not be as useful in India as it Is 
in the other country. For that the 
main Act provides that Indian ·stand-
ard means a standard including any 
tentative or provisional standard. 
That means that ~  the Indian 
Standards Institution has not evolved 
a standard and the foreign institu-
tions' standards are not app:icable 
and suitable ta Indian conditions .... 

Shri Naushir Bharucha: Provi-
sional standards are of their own 
creation and not something which we 
adopted tram somewhere. 

Shri KaJlIlDp: Where that situa-
tian arises, the answer to that will be 
to issue provisional standards til; final 
standards are issued because In 
adopting a standard they have to 
examine whether it is useful ta India" 
conditions or not. If it is not useful to 
Indian canditions, it will not be adopt-
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ed and the alternative will be to use 
what Shri Bharucha says, ad hO:: 
standards for which the provision is 
there. Necessarily it does not mean 
foreign institutions' standards. It all 
depends upon the nature of the insti-
tutions, the traditions which the insti-
tutions have built up and the proce-
dures by which they establish stand-
ards. It is quite possible that other 
institutions in India, for example, the 
Railway Standards Institution and the 
Defence Mini.stry Standards Institution, 
find in cases where they have estab-
lished standards of the Indian Stand-· 
ards Institution that without going 
through the same process again they 
can conveniently adopt ~ ·they will 
adopt them. The main merit of the 
amendment is that many other 
standards can be used for the licens-
ing of the marks as long as the 
Institution is satisfied that the 
standards are all right for Indian 
conditions. 

As Shri Tangamani has said, atand-
ards require revision from time to 
time. I have indicated in my speech 
that it is is one of the functions of 
the Indian Standards Institution, 
namely, to revise the standards from 
time to time with the change 
and improvement in technology. 
They are doing so. UnfortunatelY', 
leaving aside the processes and me-
thods, the number of articles which 
are now used in trade and in indus-
try and by consumers is so vast that 
I suppose, if ever, even after many 
years, the Standards Institution will 
be able to cover all. I hope they will 
be able to cover in course of time 
provided Parliament is gracious 
enough to provide them with ade-
quate funds and adequate technical 
personnel is available. In course 01 
time, they will be able to cover. As 
some of the Members have indicated 
and appreciated the services of the 
Institute, I may say that the reputa-
tion of the institution has been grow-
ing and I hope it will continue to 
grow. 

I move that the motion be accepted. 

1« his. 

Mr. CbairmaD: The question is: 

"That the Bill further to amend 
the Indian Standards Institution 
(Certification Marks) Act, 11152, 
as passed by Raj:ra Sabba, be 
taken into consideration." 

Th.e motion was adopted. 

Mr. Chairman: There are no amend-
ments. I will put alI the clauses to 
the vote of the House. 

The question is: 

"That Clauses I to 7, the Enact-
ing Formula and the Title stand 
Part of the Bill." 

The motion was adopted. 

Clauses I to 7, Enacting Fonnula and 
the Title were added to the Bill. 

Shri KanUDgo: I move: 

''That the Bill be passed." 

Mr. Chairman: The question is: 

"That the Bill be passed." 

The motion. was adopted. 

lUI hrB. 

FOREIGN AWARDS (RECOGNITION 
AND ENFORCEMENT) BILL 

Shri Kammgo: I move: 

"That the Bill to enable effect to 
be given to the Convention on the 
Recognition and Enforcement of 
Foreign Arbitral Awards, done at 
New York, on the tenth day of 
June, 1958, to which India is a party 
and for purposes eonnected there-
with, as passed by Rajya Sabha, 
be taken into consideration." 

The last legislation on the subject 
which is operating now is the Foreign 
Arbitration Act of 1937, which was 
passed by the Legislative As.;embly 




